
HIGH COU1T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.:  1 e2-/RG/LP Dated: .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aneeda )an 
D/O Mohammad Yousuf Ahanger 

RIO Gojwari, Khar Mohalla, Tehsil Khanyar District Srinagar. 

vide notification No. 1804 of 2022/RG/LP dated 11.11.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(AdiRegistrar L.P) 

/ 

No:  '  A H2   RGILP Dated:(-.O7.2O25 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aneeda Jan, Advocate 

for information and necessary action. 

1 

(Add ional egistrar L.P) 
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HIGH COUIT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisiig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Nb: .2 t to .J1c,2_c/RG/LP Dated:  1  .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Waseem Ahmad Malik 
S/O Nazir Ahmad Malik 
RIO Khuri Bat Pora, Malik Mohalla, 
Tehsil Damhal Hanji Pora, District Kulgam. 

vide notification No. 118 of 2022/RG/LP dated 25.02.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

(Addion1 egistrar L 

No:  3 - 3  RGILP Dated:  17  .07.2025 

Copy forwarded to the: - 

1. Principa' District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Governthent Gazette. 
4. Presider?t,  District Bar Association, Kulgam. 
5. CPC e-ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the officil website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waseem Ahmad Malik, Advocate 

....for information and necessary action. 

(Addit,iona) egistrar L.P) 

By Ord-r 
r 1  



(Adç14tiopa1egistrar L.P) 

HIGH COU T OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

3 

N.: Rili )c/RG/LP Dated: 1 .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Shafqat :ashir 
Sf0 Bashir hmad Najar 
RIO Ferozp • ra Rafiabad, Tehsil Watergam, District Baramulla. 

vide notification No. 73 of 2024/RG/LP dated 20.02.2024 for a period of one 

year has been extended upto 31.07.2026 subject to the verification of 

his/her Certiicates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:   3 Q 2 -(1(  RGILP Dated: ( .07.2025 

Copy forwardd to the: - 

1. PrincipaI District and Sessions Judge, Baramulla. 
2. Secretar$i, Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. Preside t, District Bar Association, Baramulla. 
5. CPC e-Iourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offici.:l website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also kee 'ing record of the same. 
7. Mr. Sha qat Bashir, Advocate 

for information and necessary action. Jf 
(Adiona1 ,1egistrar L.P) 



(Ad •tio 1 Regis?rar L.P) 

HIGH COU 'T OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercisi i g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

N.:   I1 S/RG/LP Dated: .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zubair Ahmad Sheikh 
S/O Gulam Ahmad Sheikh 
RIO Palpora, Banpora, Tehsil & District Anantnag. 

vide notification No. 676 oF 2021/RG/LP Dated 05.07.2021 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The rerewal / extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

4 

By Order 

No:  3 2-   RGILP Dated:  f'7  .07.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretar', Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-9ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also keeDing record of the same. 
7. Mr. ZuLair Ahmad Sheikh, Advocate 

....for information and necessary action. 

(Addhi9n9i Içgistriir L.P) 



HIGH COU 'iT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.:   ! t /RG/LP Dated:  f  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Guizar H ssain 
Sf0 Mohmai Hussain 
RIO Hagnis Lungma, Tehsil Shakar Chiktan, District Kargil. 

vide notification No. 1857 of 2022/RG/LP dated 11.11.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

a 

5 

1egistrar L.P) (AIdiJ 

 r*- wf 

By Order 

No: 1 ,?~3 -' °  RG/LP Dated:  I  .07.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Guizar Hussain, Advocate 

....for information and necessary action. 

(Addit nal egistrar L.P) 
rn 



(Additional Registrar 

HIGH COUIT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisiig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

f/ L( 22 S  /RG/LP Dated:  1  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Imtiyaz hmad Chalkoo 
Sb Sanaull. h Chalkoo 
RIO Un Prosper, W.No 11, Haji Mohalla, 
Tehsil Un, D strict Baramulla. 

vide notificatia n No. 953 of 2022/RG/LP dated 27.07.2022 for a period of one 

year has bee extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The ren-wal I extension of .rovisional licence/enrollment must be 

6 

N 

sou.ht befor  the date of ex  '  ir  unless the absolute/final enrollment as an 
Advocate is o dered there before. 

ByOrd 

No: 96! - 6 RG/LP Dated: tO7.2O25 

Copy forward d to the: - 

1. Principal 
2. Secreta 
3. Manage 

Govern 
4. Preside 
5. CPC 

the offici 
6. Incharge 

also keel 
7. Mr. Imt 

District and Sessions Judge, Baramulla. 
Bar Council of India, New Delhi. 
Government Press, Srinagar for publication in the next issue of 

ent Gazette. 
t, District Bar Association, Baramulla. 
ourts, High Court of J&K and Ladakh, Srinagar for uploading on 
I website. 
Libray, High Court Wing Jammu/Srinagar for information and 
ing record of the same. 

iyaz Ahmad Chalkoo, Advocate 
for information and necessary action. a 

(Ad' t10 1 Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:   ' ~ 2.e,c/RG/LP  Dated: O7.2O25 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aamir Au Wani 
S/OAli MohdWani 
RIO Chetros Budroo, Tehsl Sallar, District Anantnag. 

vide notification No. 1811 of 20211RG/LP dated 11.11.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Order

c2W 
(Ad tional Registrar L.P) 

No:  3 '7 C9 RGILP Dated:  (-7-  .07.2025 

Copy forward d to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Governrrent Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aamir Ali Wani, Advocate 

for information and necessary action. 

(Ad4ti9n9 Registrar L.P) 



HIGH COUMT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi i g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

2 2c/RG/Lp Dated: .O7.2O25 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Yasin Dar 
Sf0 Gh Rassol Dar 
RIO Magam 'stan Pora, Budgam. 

8 

N 

vide notificati 

been extend 

Certificates/L 

his/her chara I 

n No. 757 dated 30J2.2020 for a period of one year has 

d upto 31.07.2026 subject to the verification of his/her 

.B Degrees from the concerned University and verification of 

ter and antecedents from the CID. 

I 

The renewal I extension of  I rovisional licence/enrollment must be 
ht befor  the date of ex I  ir unless the absolute/final enrollment as an sou I 

Advocate is o dered there before. 

I. By Ord 

(Aditiona1 1egistrar L.P) 

No: ' 9  RG/LP Dated: !.O7.2O25 

Copy forward d to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern rrent Gazette. 
4. Presidert, District Bar Association, Budgam. 
5. CPC e-qourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the officil website. 
6. lncharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeing record of the same. 
7. Mr. Mohd Yasin Dar, Advocate 

for information and necessary action. 

(Ad tional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

ND:   1 -/RG/LP Dated: (- .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bilal Khan 
Sb Mohd Farooq Khan 
RIO Uttarsoo, Goswani Wadder, Brariangan, 
Tehsil Shangus, District Anantnag. 

vide notification No. 964 of 2024/RG/LP dated 31.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is odered there before.  

a 
By Order 21rn- 

egistrar L.P) (AIdpa1 

No:  3 (7 72  RGILP Dated:  /  .07.2025 

Copy forward d to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretar', Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the officiI website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Khan, Advocate 

for information and necessary action. 

(Ad'di7s1gistrar Lç 
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HIGH CO 'T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N': IIe )ô2-/RG/LP Dated:  (-  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Basit All Zargar 
Sf0 Au Mohammad Zargar 
RIO Near New Bus Stand, Tehsil & District Kulgam. 

vide notification No. 560 of 2022/RG/LP dated 27.05.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

[Ad4jfi,a egistrar L.P) 

No:   3 1 cRG/LP Dated:  (-  .07.2025 

Copy forwardd to the: - 

1. Principal 
2. Secretar 
3. Manager 

Governrr 
4. Presiden 
5. CPC e-C 

the offici 
6. Incharge 

also keel 
7. Mr. Bas 

District and Sessions Judge, Kulgam. 
,Bar Council of India, New Delhi. 
Government Press, Srinagar for publication in the next issue of 

ent Gazette. 
t, District Bar Association, Kulgam. 
ourts, High Court of J&K and Ladakh, Srinagar for uploading on 
II website. 
Libray, High Court Wing Jammu/Srinagar for information and 

)ing record of the same. 
it Ali Zargar, Advocate 

• . for information and necessary action. 

(Adtitiona1,egistrar L.P) 



11 

HIGH COU1T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

N.: f 1'? o/ )e2S  /RG/LP Dated:  /?-  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Ms. Muzamil Hafeez 
D/O Moham ad Hafeez Bakshi 
RIO Baran ather, Batamaloo near Police Control Room 
Tehsil & Dis rict Srinagar. 

vide notificati.n No. 997 of 2024/RG/LP dated 31.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht befor the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Ord 

(AdxIitina1,R,tgistrar L.P) 

No: c' RG/LP Dated: l .07.2025 

Copy forwardTd to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretar, Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. Presider 
5. CPC e-( 

the offici 
6. InchargE 

also kee 
7. Ms. Mu 

t, J&K High Court Bar Association, Srinagar. 
ourts, High Court of J&K and Ladakh, Srinagar for uploading on 
l website. 
Libray, High Court Wing Jammu/Srinagar for information and 

iing record of the same. 
amil Hafeez, Advocate 

for information and necessary action 

(Additj.pnaReistrar L.P) 



By Order 
r 1  

-' Re"istrar L.P) 

egistrar L.P) (Ad 
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HIGH COU 'iT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi ig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Nx 1ô 2o11-TIRG/LP Dated: / 7 .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zaffar Abas 
S/O Mohd Abas Wani 
RIO Litter Shister Banpora Tehsil Shaoora Litter, District Pulwma. 

vide notification No. 948 of 2024/RG/LP dated 31.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification ofhis/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

No:  2 -Oe1 -  P RGILP Dated:  17-  .07.2025 

Copy forward 'd to the: - 

1. Principa District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manage , Government Press, Srinagar for publication in the next issue of 

Governr ient Gazette. 
4. Presidei t, District Bar Association, Pulwama. 
5. CPC e-1 ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offici l website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also kee)ing record of the same. 
7. Mr. Zafar Abas, Advocate 

....for information and necessary action. 
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HIGH COUR OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

( I  /'e,2-IRGILP  Dated:  (1  .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rabia Rashid 
D/O Abdul Rashid Mir 
R/O Inder, Tehsil & District Puiwama. 

vide notification No. 1182 of 2024/RG/LP dated 23.07.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

N 

By Order 

L.P) 

No:  3I2L1  RGILP Dated: t.O7.2O25 

Copy forwarded to the: - 

1. Principa District and Sessions Judge, Puiwama. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage , Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Puiwama. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offic al website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Ms. Ra ia Rashid, Advocate 

for information and necessary action. 

Registrar L.P) 



(Adoa 

2.  RG/LP Dated:  (,  .07.2025 

Registrar L.P) 

jJ4 
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I' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

HIGH COUF 
(Exercisi 

N 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

,ô2c  /RG/LP Dated: !- .07.2025 

Provisio 

Mr. Moham 
Sf0 M Sula 
RIO Qureshi  

al admission granted under Advocates Act, 1961 in favour of 

ad Irfan Qurashi 
an Qurashi 
Mohalla Nambla, Tehsil Un, District Baramulla. 

vide notificati 

one year has 

his/her Certi 

verification of 

n No. 989 of 2024/RG/LP dated 31.05.2024 for a period of 

been extended upto 31.07.2026 subject to the verification of 

icates/LL.B Degrees from the concerned University and 

his/her character and antecedents from the CID. 

S 

The renewal I extension of  I rovisional licence/enrollment must be 
the date of ex S  ir unless the absolute/final enrollment as an sou I ht befor 

Advocate is o  dered there before. 

By Ord 

No: c2s 

Copy forward 

1. Principal 
2. Secreta 
3. Manage 

Govern 
4. Preside 
5. CPCe-

the offici 
6. lncharg 

also kee 
7. Mr. Mo 

t 
I 

dtothe: - 

District and Sessions Judge, Baramulla. 
Bar Council of India, New Delhi. 
Government Press, Srinagar for publication in the next issue of 
nt Gazette. 
District Bar Association, Baramulla. 

ourts, High Court of J&K and Ladakh, Srinagar for uploading on 
I website. 
Libray, High Court Wing Jammu/Srinagar for information and 
ing record of the same. 
ammad Irfan Qurashi, Advocate 
.for information and necessary action. 

(Adion

7

1egistrar L.P) 

I 
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HIGH COU ' T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

     

    

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 

 

NOTIFICATION  

)&S/RG/LP Dated: ! .07.2025 

     

Provisioal admission granted under Advocates Act, 1961 in favour of 

Ms. Sabreen 
D/O Mohd Y 

RIO Bagwar 

i Yousf 
)USf Mir 
i Tehsil Sallar District Anantnag. 

vide notification No. 932 of 2024/RG /LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

 

  

egistrar L.P) 

  

(AdditiJ/ 

    

No: RGILP Dated: /-2.07.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. Preside t, District Bar Association, Anantnag. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg: Libray, High Court Wing Jammu/Srinagar for information and 

also ke.ping record of the same. 
7. Ms. Sa 'reena Yousf, Advocate 

for information and necessary action. 

(A nal RegistFar L.P) 
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HIGH COU' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisii g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.: 2Lf )c/RGILP Dated:  /1  .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muhallil Ahmad Wani 
Sb Showkat Ahmad Wani 
RIO Usmania Colony Baghi Mehtab Tehsil South & District Srinagar. 

vide notification No. 896 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(AS egistrar L.P) 

No: O i'( /'  RG/LP Dated: f .07.2025 

Copy forwarded to the: - 

1. Principa District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. Presidert, J&K High Court Bar Association, Srinagar. 
5. CPC e-çourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offical website. 
6. lncharg; Libray, High Court Wing Jammu/Srinagar for information and 

also ke:ping record of the same. 
7. Mr. Mu aflil Ahmad Wani, Advocate 

for information and necessary action. 

(A'dditiona/1 Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:  . S' /2b2S/RG/LP Dated:  l-  .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Afsha Ayoub 
D/O Mohd Ayoub Dar 
RIO Solina Bala, Tehsil South, District Srinagar. 

vide notification No. 857 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 3107.2026 subject to the verification of 

his/her Certilcates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Order 

  

  

L.P) (Adioegitrar 

   

No:  3 (IL? RG/LP Dated: /9-07.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manage-, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, J&K High Court Bar Association, Srinagar. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg: Libray, High Court Wing Jammu/Srinagar for information and 

also ke-ping record of the same. 
7. Ms. Afha Ayoub, Advocate 

....for information and necessary action. i,j f 
L.P) 

%ir' 
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HIGH COUR OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.:1 ,2ô.2-S /RG/LP Dated: ! .07.2025 

Provislo al admission granted under Advocates Act, 1961 in favour of 

Ms. Ansha R:shid 
D/O Abdul ashid War 
RIO Warpor;, Tehsil & District Ganderbal. 

vide notificati.n No. 864 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The re ewal I extension of provisional licence/enrollment must be 
souqht befor the date of expiry unless the absolute/final enrollment as an  
Advocate is • rdered there before.  

By Ord-r 

1 Registrar (Adda 

No:  T -  4  RGILP Dated: ( .07.2025 

Copy forward d to the: - 

1. Principa District and Sessions Judge, Kulgam. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Kulgam. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offic al website. 
6. lncharg; Libray, High Court Wing Jammu/Srinagar for information and 

also ke:ping record of the same. 
7. Ms. An - ha Rashid, Advocate 

for information and necessary action. 

(Add)tional gistrar L.P) 



By Order 

No:  

Copy forward 

—'2.  RG/LP Dated: ( 1 .O7.2O25 

dtothe: - 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 2L cS/RG/LP Dated: (7.07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Javeed 
D/O Javeed Ahmad Bhat 
RIO Firdous colony Eidgah, District Srinagar. 

vide notification No. 592 of 2022/RG/LP dated 27.05.2022 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certilcates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

1. Principa District and Sessions Judge, Srinagar. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, J&K High Court Bar Association, Srinagar. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also ke.ping record of the same. 
7. Ms.In-haJaveed, Advocate 

for information and necessary action. 

(Adlitina1 13egistrar L.P) 
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HIGH COU' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi i g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.: 2g 2e2-f/RG/LP Dated: f2.O7.2O25 

ProvisioaI admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Ilohammad Faisal 
Sb Sheikh hulam Mohammad 
RIO ChotiPoa Tehsil Handwara, District Kupwara. 

vide notification No. 936 of 2024/RG/LP dated 31.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Ad iona1Jegistrar L.P) 

No: 3'S RG/LP Dated: (2.07.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Governnent Gazette. 
4. Presidert, District Bar Association, Kupwara. 
5. CPC e-courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the officil website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shikh Mohammad Faisal, Advocate 

.....for information and necessary action. 

(Addi\onL1 )eistrar L.P) 



dioni1 Registrar L.P) 
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HIGH COUR OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi i g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N9:  .2 !,2f )e2-/RG/LP  Dated: / .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sarmad Bashir Zargar 
D/OBashir Ahmad Zargar 
RIO Baghe Sannah Badam Bagh Tehsil Sopore District Baramulla. 

vide notification No. 926 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be  
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Ord 

(Ads itna1 '. gistrar L.P) 

No: V'  RGILP Dated: .O7.2O25 

Copy forwarded to the: - 

1 Principa District and Sessions Judge, Baramulla. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage , Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Baramulla. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg: Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Ms. Sa mad Bashir Zargar, Advocate 

....for information and necessary action. 
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HIGH COU' T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi 'g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

N.: 2( J -e2-c/RG/LP Dated: (-.O7.2O25 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Ms. Raziya •eyaz 
D/O Reyaz hmad Ganai 
RIO Shalipo a, Tehsil Sopore, District Baramulla. 

vide notificati.n No. 910 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The re ewal I extension of 'rovisional licence/enrollment must be 
souqht befor the date of expiry unless the absolute/final enrollment as an 
Advocate is • rdered there before. 

By Ord 

 

egistrar L.P) (Adi 

No: 9 'TC  RG/LP Dated: /1.07.2025 

Copy forward - d to the: - 

1. Principa District and Sessions Judge, Baramulla. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Baramulla. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offic al website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Ms. Ra iya Reyaz, Advocate 

.for information and necessary action. 

Registrar L.P) (Adio 



The 

23 

HIGH CO 'T OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.:  2L e,2c/RG/Lp Dated:  I  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Pir Baser Ullah 
Sf0 PirGh lam Nabi 
RIO Dar Mo alla, Nigeen Bagh Tehsil & District Srinagar. 

vide notificati.n No. 908 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

ewal / extension of • rovisional licence/enrollment must be 
sought befor the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

(Additiona1,1egistrar L.P) 

No: 2Y !t RGILP Dated: ! .07.2025 

Copy forwar. ed to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, J&K High Court Bar Association, Srinagar. 
5. CPC e-1 ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offic al website. 
6. Inchargr Libray, High Court Wing Jammu/Srinagar for information and 

also ke;ping record of the same. 
7. Mr. Pir Baseer Ullah, Advocate 

.for information and necessary action 

(AId1jona1 egistrar L.P) 

p 
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HIGH COU OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.:   4'2 ?e' 2 S/RG/LP  Dated:  1  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashi Fazal 
Sf0 Choudr Fazal Din Deader 
RIO Goose ehsil & District Kupwara. 

vide notificati 

one year has 

his/her Certi 

verification of 

on No. 904 of 2024/RG/LP dated 30.05.2024 for a period of 

been extended upto 31.07.2026 subject to the verification of 

ficates/LL.B Degrees from the concerned University and 

his/her character and antecedents from the CID. 

  

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is • rdered there before. 

By Ord 

(Addiona1 Registrar L.P) 

No:  2 I - 12-  RGILP Dated: (-.O7.2O25 

Copy forward - d to the: - 

1. Principa District and Sessions Judge, Kupwara. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Kupwara. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr.Mu'ashirFazal, Advocate 

....for information and necessary action. 

(At1ditiçna1,Rgistrar L.P) 



By Order 

(Adçitiona1 R'egistrar L.P) 

25 

HIGH COURIr OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisizg powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

133  /2e,2-c/RG/LP Dated:  t  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Hamid U lah Mir 
Sf0 Ghulam Ahmad Mir 
R/O Ahmad Abad, Tehsil D.H. Pora, District Kulgam. 

vide notification No. 879 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

N I 

No:  2>  li3-2 RGILP Dated: t-.O7.2O25 

Copy forwarced to the: - 

1. Principl District and Sessions Judge, Kulgam. 
2. Secretary,  Bar Council of India, New Delhi. 
3. Managr, Government Press, Srinagar for publication in the next issue of 

Governrfrient Gazette. 
4. Presideit, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharg- Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Mr. Ha id Ullah Mir, Advocate 

for information and necessary action. 

(A'dditional Registrar L.P) 



(Ad4iionaI(Régistrãr L.P) 

RGILP Dated: t .O72O25 
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HIGH COU' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N.: tr /RG/LP Dated: ? .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Faheem Ferdous 
Sf0 Ferdous Atta Mohammad 
RIO Bemina HIG Colony Lane No.5, Tehsil & District Srinagar. 

vide notification No. 875 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Ordr 

No: 1)I 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretaiy, Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
t, J&K High Court Bar Association, Srinagar. 
ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

al website. 
Libray, High Court Wing Jammu/Srinagar for information and 

ping record of the same. 
eem Ferdous, Advocate 

for information and necessary action. 

(Additional 1egistrar L.P) 

4. Presiden 
5. CPC e-1 

the offic 
6. 1ncharg 

also keE 
7. Mr. Fat 
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HIGH COUR OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi i g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

N.: Dated:  f  .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Danish aif 
Sf0 Saif Ud • in Jahara 
RIO Brenwar, Tehsil Chadoora, District Budgam. 

vide notificati n No. 874 of 2024/RG/LP dated 30.05.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi icates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The rerewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is • rdered there before. 

By Ord 

(AdSIonal egistrar L.P) 

No: 3  -  1.2 RG/LP Dated: 1.O7.2O25 

Copy forwar. ed to the: - 

1. Princip-1 District and Sessions Judge, Budgam. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manag-r, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Budgam. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offi.ial website. 
6. lncharg- Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Mr. Da ish Saif, Advocate 

for information and necessary action. 

(Additi al egistrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

?!3 Dated: /7 .07.2025 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Hassan Mian 
S/O Ghulam Hassan Mian 
RIO Gundi Ar Tehsil Kangan, District Ganderbal. 

vide notificati 

one year has 

)fl No. 862 of 2024/RG/LP dated 30.05.2024 for a period of 

been extended upto 31.07.2026 subject to the verification of 

  

his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Ord er 

(AJIitionasar L.P) 

N 

No: -  RG/LP Dated:  iT/  .07.2025 

Copy forwar.ed to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manag.r, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Ganderbal. 
5. CPC e- ourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offic al website. 
6. lncharg- Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Mr. As f Hassan Mian, Advocate 

for information and necessary action. 

(AdIitiona1 R'egistrar L.P) 
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HIGH CO ' OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisi g powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

N 7c,2 /RG/LP Dated:! .07.2025 

Provisio al admission granted under Advocates Act, 1961 in favour of 

Mr. Zubair U Nabi 
Sb Gh Nabi Paddar 
RIO Kanipo a Nasirabad Tehsil & District Kulgam. 

vide notificati Dfl No. 130 of 2024/RG/LP dated 20.02.2024 for a period of 

one year has been extended upto 31.07.2026 subject to the verification of 

his/her Certi 9cates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sou • ht before the date of ex • ir unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Ord 

1 Jegistrar L.P) (Addii 

No: ?-! f  -  ~2 RG/LP Dated: I .07.2025 

Copy forward-d to the: - 

1. Principa District and Sessions Judge, Kulgam. 
2. Secreta , Bar Council of India, New Delhi. 
3. Manage, Government Press, Srinagar for publication in the next issue of 

Govern ent Gazette. 
4. Preside t, District Bar Association, Kulgam. 
5. CPC e-çourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the offical website. 
6. lncharg Libray, High Court Wing Jammu/Srinagar for information and 

also keping record of the same. 
7. Mr. Zu "air Un Nabi, Advocate 

.for information and necessary action. 

(Additi nat Registrar L.P) 

, , 
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